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fon’ble Mr. Justice S.C. Sharma, .M.
Ahon’ble Mr. S.N. Shukla, A.M. -
I Mg SS. Sharma, Advocate for th

dpplicant stated that now he does not
[ant to press this O.A. as the matter has
';n gn  settled by the departfnent
LA p%‘,[ e fef cncerned and it may be dismissed as not
@ 2 2)e% AN A 3D %f’é@sﬁed, Mr. Krishna Murari, Advocate
@ m A HD\ . Jn a_g.}u‘b@klddlding brief of Mr. Anil Kumar,
M&:Zw & 213 8 vocate is present for the respondents
m. MMLMW ; hag no objection. Hence, O.A. is

WMMMEZ issed as not pressed by learned
W coynsel for the applicant.
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